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I c:1e1l arid 
atra, ierred Counsels for the 

911Ct end r.D.T.1ishra, ic.:xried Standing 
Cunsel for the iiticays a. the acission 
tage, we are disrosing-of this Crigiiai 
rLi 	:!*i No. i/2OO 2, 

The Zp1ic-iL( Ai:thi Ranasirjh, sori; 
L. . Jiij:i. th Ranasingh, At'POTab:;i, 

Via...Bejpui:, Dist.I .ida, whc Is cIang to hi 
a retired K.iasi oF S,, U1w.vs) his £Li11 
this Crigirci 	plicnt:7 n uncr SectJcnlO of 
the A (im i n J- E: 1,..r at.ive:' Tribmai Act, I3 cI aiming 
Lherein that his reguiariation iii the 

ilwav services werehoijh arxtic.ated with 
efrect from 01,C4.173 ( uuaer 
letter dt.13,02.i$F) aid although unier 
Anner.O2 to tho Cc: j i:ai Zpolication, hit: 
ay was rflxed with effect from Ql.04.I973 in 

the regular establishnent; the err ear 
3ifferentials ( right from 01,04.1973) have 
aot yet been paid to him and, that is why, 
hehas filed this OtigiIal •Fiicat.ion, No has 
also raised a point at hearing, that the 
benefits of several py rev:Lsioris have also 
not hccn given to bint as yet. 

iitbot entering into the narit.s of 
said grievances of the pplic;ant, we 

are 	sposirj-o this Qrigino]. ppiication, 
at this ac3missiori stage, giving directions to 
tb 	;OfliO'15 to look to the grievances of 
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the Apflicu S r ai sen this Oiil 
Application an giyc Jiirn necessary relie 1  
as due and aisibl tuicler the Rules, withirL 
a period 3 months om thedate ôf reccip 

of a cory of this order 

Send copies of this OLTdOJ, aionç, wi• 
the copies of this Original Aprlicatiori, to 

the Respondents; who should treat this Original 
p1ication to he a rresantation of the 

?pplicnt cd ss necessary orders. wi-thin the 
timoFi, 

Free copies of this order be also sent 
' the p1icant in the aadress (JiVefl in this 

iocl Aalicaton, 

c:!s of this order e also 
ui: Iio over to the Advocates for the 
Applicant arid to Mr.D.N.Mishca, learned Standing 
Counsel for the Railways; on whan a COPY of 
the Original )ç-plication has already been 
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